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LOK SABHA DEBATES

LOK SABHA

Tuesday, November29. 2011/ Agrahayana 8, 1933(Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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REFERENCE BY THE SPEAKER

Loss of lives in a bus accident at Mehkar Tehsil of Maharashtra

MADAM SPEAKER: Hon. Members, on 28 November, 2011, fifteen persons
were killed and thirty-five others injured when two buses plying between Nagpur
and Pune collided and caught fire in Mehkar Tehsil of Buldhana district of
Maharashtra.
The House expresses its profound sorrow on this unfortunate accident
which has brought pain and suffering to the families of the bereaved and injured.
The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.
11.0 % hrs.

The Members then stood in silence for a short while.
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MAMDAM SPEAKER: Thank you. Now, Question Hour.
... (Interruptions)

MADAM SPEAKER: Question No. 101 - Shri Ramen De¢ka.
... (Interruptions)

MADAM SPEAKER: Nothing else will go on record. Shri Ramen Deka.
(Interruptions) ..."

11.01 hrs

At this stage, Shrimati Vijaya Shanthi, Shri Tufani Saroj and some

other hon. Members came and stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: Let us run the Question Hour.
... (Interruptions)
MADAM SPEAKER: Do not do this. Every day, you are doing this. Please sit
down. Let us run the Question Hour.
... (Interruptions)
MADAM SPEAKER: Let us run the Question Hour. Please go back to your seats.
... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.02 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.EI

* Not recorded.
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12.00 hrs.

The Lok Sabha re-assembled at Twelve of the Clock.

(Dr. M. Thambidurai in the Chair)

MR. CHAIRMAN : Now, Papers to be laid on the Table of the House.

... (Interruptions)

12.0 ¥ hrs.

At this stage Shri Shailendra Kumar, Shri Ghanshyam Anuragi and some other

hon. Members came and stood on the floor near the Table

... (Interruptions)

12.01 V% hrs.

PAPERS LAID ON THE TABLE

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
AND MINISTER OF CULTURE (KUMARI SELJA): I beg to lay on the Table:-

(1

)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the

Indian Museum, Kolkata, for the year 2006-2007, alongwith Audited

Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Museum, Kolkata, for the year
2006-2007.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5321/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Salar Jung Museum, Hyderabad, for the year 2009-2010, alongwith
Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Salar Jung Museum, Hyderabad, for the

year 2009-2010.
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4

)

(6)

(7

(8)

©)

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 5322/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Asiatic Society, Kolkata, for the year 2009-2010, alongwith Audited
Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Asiatic Society, Kolkata, for the year
2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(Placed in Library, See No. LT 5323/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Maulana Abul Kalam Azad Institute of Asian Studies, Kolkata, for the year
2009-2010, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Maulana Abul Kalam Azad Institute of
Asian Studies, Kolkata, for the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (7) above.

(Placed in Library, See No. LT 5324/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Museum, Kolkata, for the year 2009-2010, alongwith Audited

Accounts.
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(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Museum, Kolkata, for the year
2009-2010.

(10) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (9) above.

(Placed in Library, See No. LT 5325/15/11)

... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on
the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Food Corporation
of India, New Delhi, for the year 2009-2010.

(11)  Annual Report of the Food Corporation of India, New Delhi, for the
year 2009-2010, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 5326/15/11)
(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (6) of Section 3 of the Essential Commodities Act, 1955:-
(1) The Removal of (Licensing Requirements, Stock Limits and
Movement Restrictions) on Specified Foodstuffs (Third Amendment)
Order, 2011 published in Notification No. S.O. 2447(E) in Gazette of

India dated the 28™ October, 2011.
(Placed in Library, See No. LT 5327/15/11)
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(i)

(iii)

(iv)

12

The Removal of (Licensing Requirements, Stock Limits and
Movement Restrictions) on Specified Foodstuffs (Amendment) Order,
2011 published in Notification No. S.O. 2227(E) in Gazette of India
dated the 27" September, 2011.

(Placed in Library, See No. LT 5328/15/11)

G.S.R. 726(E) published in Gazette of India dated the 28" September,
2011, imposing stockholding and turnover limits on dealers of sugar
and khandsari.

(Placed in Library, See No. LT 5329/15/11)

G.S.R. 772(E)/Ess.Com./Sugarcane published in Gazette of India dated
the 19" October, 2011, notifying the Factory-wise Fair and
Remunerative Price of Sugarcane for the sugar season 2010-2011.

(Placed in Library, See No. LT 5330/15/11)

(4) A copy of the Consumer Protection (Third Amendment) Rules, 2011 (Hindi
and English versions) published in Notification No. G.S.R. 708(E) in
Gazette of India dated the 22™ September, 2011 under sub-section (1) of

section 31 of the Consumer Protection Act, 1986.

(Placed in Library, See No. LT 5331/15/11)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE,
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI HARISH RAWAT): I beg to lay on the
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Table a copy each of the following Notifications (Hindi and English versions)
under sub-section (6) of Section 3 of the Essential Commodities Act, 1955:-

(1) The Fertilizer (Control) Third Amendment Order, 2011 published in
Notification No. S.O. 2203(E) in Gazette of India dated the 22™
September, 2011.

(Placed in Library, See No. LT 5332/15/11)

(ii)  S.O. 2426(E) published in Gazette of India dated the 24™ October,
2011, notifying the specifications of provisional fertilizers, mentioned
therein, to be manufactured by M/s Coromandal Fertilisers Limited,
Secundrabad, Andhra Pradesh, for a period of three years from the date
of publication of this Order in the official Gazette.

(Placed in Library, See No. LT 5333/15/11)

... (Interruptions)

MR. CHAIRMAN: Prof. K.V. Thomas.

... (Interruptions)
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12.0 % hrs.
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in thel3™
Report of Standing Committee on Consumer Affairs, Food and Public
Distribution pertaining to the Department of Consumer Affairs, Ministry of
Consumer Affairs, Food and Public Distribution. *

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Sir, I beg to
lay a statement regarding the status of implementation of the recommendations
contained in the 13™ Report of the Standing Committee on Consumer Affairs,

Food and Public Distribution pertaining to the Department of Consumer Affairs,
Food and Public Distribution.

... (Interruptions)

* Laid on the Table and also placed in the Library, See NO. LT 5334/15/11.
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12.01 hrs.
MATTERS UNDER RULE 377*

MR. CHAIRMAN: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Hon. Members, who have been permitted to raise matters
under Rule 377 today and are desirous of laying them, may personally hand over
slips at the Table of the House immediately. Only those matters shall be treated as
laid for which slips have been received at the Table and the rest will be treated as
lapsed.

... (Interruptions)

* Treated as laid on the Table.
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(i)Need to fix the Minimum Support Price of Turmeric in the country
particularly in Chamarajanagar Parliamentary Constituency, Karnataka
SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): I would like to draw
the kind attention of the august House towards the problems of farmers all over the
country, particularly in my Chamrajanagar Parliamentary Constituency and other
parts of Karnataka about the sudden crash in the price of turmeric since May this
year. The distressed farmers has staged demonstration at various parts of my
constituency in protest against the sudden fall in turmeric price and role of
middlemen in purchasing turmeric in various markets resulting into fall in the
prices of turmeric from Rs.18, 000 to Rs.4, 000 per quintal of turmeric. As soon
as the price crash was noticed in the market, the farmers decided to stock the
turmeric in warehouses of Tamil Nadu. The agitating farmers also urged the
Government to announce the MSP for turmeric and purchase the turmeric produce
through spice board only from the farmers. It is also evident that this unrest of
farmers was due to the role of buyers in Tamil Nadu turmeric markets and other
markets in India. Karnataka contributes about 35 per cent of turmeric produced
in India. Hence, I would like to urge the Government to take steps to fix the MSP
per quintal of turmeric and ban the import of turmeric from other countries and to
facilitate the farmers by establishing turmeric market in Karnataka particularly in
Chamarajanagar Constituency for which my Constituency people shall be grateful

to you forever.

Hence, in the view of such prevailing situation and to protect the interests of
turmeric farmers, I would earnestly appeal to the Minister, through the Chair, to
take immediate steps to announce the MSP per quintal of turmeric in a way to
protect the interest of turmeric growers all over the country, particularly in

Karnataka State.
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(ii) Need to resolve the issue of strike by the crew union of Lakshadweep
Development Corporation Limited

SHRI HAMDULLAH SAYEED (LAKSHADWEEP): I would like to draw the
attention of the Government that during January, 2011, ship crew unions of the
Lakshadweep Development Corporation Limited (LDCL), went on five-day-long
strike causing lot of inconvenience to the islanders of UT of Lakshadweep. The
main reason was that a crew member namely Shri Shameem Ali Yousuf hailing
from Minicoy Island on M.V. Bharat Seema Ship died when the vessel was
docked at the Cochin Port and the Unions went on strike alleging that LDCL under
Lakshadweep Administration has failed to take care of its employee who died on
duty. The union insisted for proper enquiry and action taken against the erring
LDCL officials concerned and compensation given to the family.

The people of UT of Lakshadweep depend mainly on shipping service for
their transport to mainland and vice-versa and for their inter-island travel. From
the pin to the plane everything has to be transported from the mainland to the
islands. Any strike by the ship crew unions affects the life of the islanders. The
LDCL should be very careful to tackle such issues immediately so that no
inconvenience is caused to the other islands.

Therefore, I would strongly urge the Government and especially the
Ministry of Home Affairs to direct the Lakshadweep Administration to take such

critical issues seriously and resolve the same without being apathetic towards it.
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(iii)Need to provide fertilizers to farmers at reasonable price and make
arrangements for purchase of their paddy through procurement centres in
Faizabad Parliamentary Constituency, Uttar Pradesh

31, e @ (BUEE): # IROR &1 & IR TG & WY AIG9HT 89 hodig & fdid
3 @Tel SIYGT hollarg T IRIEST H g D 35 & 9 HIH H IS (S[E) DI T
T BN B AR A grsar gl B 59 W B Aedghg b PR AR IR § 505 Iuae
T BN & HRU WM 2| W F5 TWHR I TRY T [ 391 eadf a9 ol 9 g 757
RHR B FERE o SR {6 SaRe @ faavur gawen &1 a8 i a|

fAAMT @1 AU g B bl W dET DI W SFIARAT P HRU AT WDR DI
&R SR 9 By bs Mo GaAd &1 Fave HET S|
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(iv)Need to take steps to restore the services of vendors at railway platforms
in Palakkad division in Kerala

SHRI M.K. RAGHAVAN (KOZHIKODE): For over 6 months, the train
passengers of Palakkad division have been experiencing difficulty in getting food
materials while traveling due to stoppage of sale thereof on platform by vendors.
This has affected the old and ailing commuters as they are unable to get any food
material on reaching the trains on the platform since most of the trains halt not
more than 2/3 minutes. On the other hand, the vendors have been in service for
years together and they are engaged after proper periodical health check-ups. They
depend on their job for their livelithood. With the curtailing of this service, not
only the commuters but also the entire family of these vendors are now in distress.
Apart from this, a large number of vendors have been arrested and charge sheeted.

I, therefore, urge that immediate steps should be taken to restore the train

side vending and also withdraw all the cases registered against them.
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(v) Need to stop the reckless reclamation of backwaters and haphazard
construction in and around Cochin in Kerala

SHRI CHARLES DIAS (NOMINATED): During the last more than twenty five
years, large scale reclamation of backwaters in and around Cochin has taken place.
First, this was for constructing a marine drive in an area facing the sea. But, later
reckless reclamation of backwaters has taken place, discarding all norms of
Coastal Regulation Zone (CRZ) regulations. Various parties interested only in
commercial aspects have come to the scene and instead of a marine drive this area
became a concrete-jungle and only a narrow stretch of walk-way was provided.
Even though there were protests from the side of environmental protection groups
and citizens of the area, all these were ignored by the developers and builders. At
the same time, the proposed extension of the marine drive towards the northern
part of the city could not take place.

Now, the town-planners to protect the interest of builder’s lobby has made
the so called Cochin Marine Drive area as a continuous wall obstructing even the
passing of sea-breeze. The studies and reports reveals that the automobile and
atmospheric pollutions in Cochin city to a considerable extent were curbed by the
sea-breeze and now the atmospheric pollution is alarmingly high in this city.

I urge the Government to intervene in the above matter and take suitable
measures to control reckless reclamation of backwaters and unimaginative

constructions so as to protect the environment and to let free passage of air.
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(vi)Need to implement a uniform freight scheme for transportation of salt in
Gujarat and Rajasthan.

ST, Sfa Mgt (AWR): # W& &1 &9 hiNG BT dledl § (B [ORW b YA B b
q& | 2003 H ORI ARHR o ORI THS IAGDI Pl 3MAH I8 Y& DA 8 WK
el HAT gRT AER A4 RB1Igve 79 W g & (207d A A7l Wi$ # 9&ed HR ORI Bl

3eleyaRel Bl BRIGI UgATdT TRT AT| Ih deal1d JoR H WBR gRI fhA S I M8d Hral
P HeToR AT T o1 S Acebiicres TR & e & S ot ol

THM A 3 auf 916 o9 [oRM e e § wu 9Ra # ol a gan g
9 AT & SN B W AORAM P BIC-BIC THD IATGDI P B! Jhd IS TS &l
gl

ISR & BIC THD IUGHI gRT FHI-GHY W 9 d1ad Yold DRI BT &1

3T BRI b qTao[a I O T8l aRAT SRI REPR G &b 2 A A1 A1$ H d8ard

PR YORIA & THD IATah] Pl BIIal Igardl Sl &l &l

3 IR AR 2 b ISRAT & qHT THD IHTGD] DI G BT <& §Y 9 (AT W
TGl PR WIS H 98 U &b BT A T HRb A W ¥ fhAr S|
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(vii) Need to speed-up the electrification work of railway line on Indore-
Dewas-Ujjain Section

SHRIMATI SUMITRA MAHAJAN (INDORE):_Electrification of Indore-Dewas-
Ujjain section (80 Km) was sanctioned couple of years back and the entire budget
amount for the work was released. The project was to be completed months ago
but has been delayed and is not certain when it will take the final shape. The issue
of the low progress of the project was raised by me at various occasions and the
Members of Parliament from this region have also unanimously raised this issue in
the co-ordination meeting with the General Manger Western Railway in the
month of June 2010. The work of electrification is being carried out by Kota Unit
of Railway electrification works, the reasons assigned for the delay are apparently
pervious. The latest one is that at two places the track needs to be lowered for
which a detail project report and estimate are pending for sanction for about three
months. I fail to understand that when after approval of the electrification project a
point-to-point survey was carried out somewhere in the year 2006 why another
Project report is being asked for. To the best of my knowledge remodeling of the
passenger yard at Indore station (Where the track is proposed to be lowered ) was
carried out earlier in 2003 well before the point-to-point survey was conducted.
Needless to say that lowering of the track was no where proposed at that time and
suddenly it is being argued that the required height at two places is not as per
standard and hence the present track needs to be lowered. This is apparently after
thought even presuming that there is a need of lowering of track then this could
have been done simultaneously with the opening of the project and not at the fag
end of the completion of the project. The early completion of this project is more
in the interest of the railways than the passengers, as it will reduce congestion at
Ujjain, other reason cited for the delay is the modus operandi of the contractor.

The contractor could not complete the project in time. The delay in the
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implementation of the project should be enquired into and the project started

without any delay.
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(viii)Need to include Siddha caste of Rajasthan in the list of Other Backward
Classes

£ W R i (F6): oI 4 Rig Sifd &1 g & dsid {Uss av &l @@ 4 i
FHT B AN BT T F B O @ §, 39D oY & AN Maeqd ATGS o7 el ¥ |
g ST IoRem 7 e 9HS 9 (el g8 91T € | SISl @ Usdl 8 b fUss a1 #
e fHar S g1 & | RAg S1id & 3felTdl 39 WR &I 1%l Sl &l 59 907§ Snfie
fepan S a1 8, <ifth Rig ofar &1 dra Uos @i # wnfier 7€ foan @ g | Rig Sifa
T T Y AORIT & ARG Sl ¥ a9 BT 2 | 3791 Fa9rd Wil Ud 99T © |
Ig Sfd YRT H IR d ¢ | 39 o & drs it fed Swa 1fder, fAare vd d¥e
o1 e 2 | Rig wnfa arnfores, enfde, deaftres @ omiftes wu @ orfa et wifa & | ant
MRINT =1 37a+it RAIC 2001 # g S1fq @1 @M. & W ot # @1 g, I sl fws
T H A 2 | A DR ¥ AWE ¢ 6 g 1 &1 Ioe I & dowid Uss 3@ @
gt | enfie fear g |
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(ix) Need to declare the historical Mughal Road between Fatehpur and
Akbarpur via Bindki-Khajuha-Jahanabad-Sikandara in Uttar Pradesh as a
National Highway

3t MBI A (BAEYR): A AT &5 BagyR ® HaRYR (Feldi) I APHaRY 8l g MR-
faeell @1 Sirew arefl q7el A & Wed DI HH R fod) T 8 | ISy o g1 1 Y
THIRYR-NIH=RT | DGR B g BsqR Bl Sirs f&ar 1 & | g9 YRisie g7 s &
&3 PeRR, <!, @3N, ghdy, BN, HICAYR, AR 4 AR e &3 cafde
TaIfad B B | 39 & H wolel YRS RieR 9 Tied wid &7 7gd W 8 T T
e S & 39 2R DI U AOMN Bl Wi Y& fhar 9 | 5899 BdsqR A AR
facell & g0 ®F B WA & USIdl G Siofd Dl g9d A oG H g9d 8 | 59 ISERT
&% [T § BARR-ITRT & oy aifdRed Iy ommT WY Suered B8R | 3 38 WReR A
A & 6 g s B URIEe A B <@d g 39 4 o W SR OU RN W &

[N O

BdeR H Hordl, fI=al, @gE, SEAEE @ Qe g dur URiefie eRigR Eojgl @
Theh W b S U gHHT Hoed Ul T | 9 SHRT Bl Afded I IISTHA BT Gl
ver fhar S|
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(x) Need to run Garib Rath Express (Train No. 12211/12) and Saptkranti
Express (Train No. 12257/58) daily between Mujaffarpur (Bihar) and Delhi

£ T JAE Tl (TEHTR): ST [d8R & FOFHRgR 59 d T R oA H0
12211-31 FAPR 3fTa [I8R ST FAT ¢ 50 12212 A& fI8R 0 F FAADR FOIFHRYR
JwE H Qo Rt & dn &1 o Wil 81 ¥8 oF AKien, I, TRBIANS 9 MREYR
oA 2 ITH YA H UH A GWRBRT o F0 12557 Td 12558 37U-S[S AWIShifd deid]
2| SAP Ifal Bz W GWEGRE o &l ol 2l Safh I &F d A o &8 H
3O Ao AT F oy 1t dnm H AT el gfifeT o St €1 Al &1 et axe
EERIRSNIR

3d: H WRA VPR I SHfed | A Hal g fb I oAl Bl ufifed = SRy arfes
T w7 e 2
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(xi) Need to take steps to control the consumption of petroleum products and
its serious impact on the environment in the country

SHRI D. VENUGOPAL (TIRUVANNAMALALI): Despite taking efforts to
discourage the over utilization of petrol, a spurt in the increase of manufacturing
more number of vehicles and increased demand for fuel is being witnessed. In
spite of the hue and cry about the environmental pollution, the ozone layer in
getting affected causing global warming and eco disaster. Whenever oil prices go
up, the Government allows the increase in petrol price as the Government coffers
get more money due to the surcharge and sales tax. Hence, there is an urgent need
to take effective steps to conserve oil and overcome the ill effects of overall price
rise situation arising out of heavy import of oil. At a time when the Union
Government is impressing upon the need to have a uniform Value Added Tax and
Sales Tax all over the country, there is a need to bring oil prices at par in every
states. We must take into consideration the spiraling up of prices especially of
essential commodities due to oil price rise which is also paced up by the increase
in the number of vehicles on the roads which puts pressure on road maintenance
and heavy traffic congestion. Its socio economic impact must also be taken note
of.

Hence, I urge upon the Government to see that the odd number and even
number vehicles are plied on the road on alternative days throughout the country.
This can bring down heavy demand of oil and can help save environment and our
economy. I request the Hon’ble Prime Minister and all his Ministries to take up

this mission seriously.
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(xii)Need to take measures for de-silting of Nagarjuna Sagar and Srisailam
dams in Andhra Pradesh

SHRI M. VENUGOPALA REDDY (NARASARAOPET): I would like to draw
the kind attention of the august House regarding the need to desilt dams and
reservoirs all over the country particularly in Nagarjuna Sagar Dam and Srisailam
Dam in Andhra Pradesh.

Nagarjuna Sagar dam, which has been instrumental in making Andhra
Pradesh a rice granary, has lost over one-fourth of its storage capacity, so far, due
to extensive silting in the project catchment area. The reservoir is no longer able
to store water to its full capacity of 408 tmcft (thousand million cubic ft). Now, it
can impound only 288.17 tmcft. The paddy crisis in the State is worsened with
Nagarjuna Sagar, one of the major irrigation sources in the state, losing its storage
capacity to a great extent due to piling up of silt. It has lost almost 20% of its
storage capacity due to extensive siltation in the project catchment area. The dam
is fast filling up with mud and sand. The reservoir was accumulating 3.07 hectare-
metre of silt annually for each 100 sq km of its water-spread. It is a known fact
that reservoirs across the Godavari get silted fast as the river flows through black-
cotton soils. There is a fall in the storage capacity of Srisailam from 308.06
tmcft to 263.63 tmcft in 1987 and a recent survey reveals that it was reduced to
210 tmcft. If remedial measures are not taken in time , it will lose its full capacity
in the coming 70 to 80 years.

I, therefore, request the Hon'ble Minister of Water Resources, through the
Chair, to take immediate steps like construction of silt-arresting tanks on the
slopes of river banks, afforestation in the catchment area and growing of grass on
river margins to prevent erosion, silt and cutting of dams and reservoirs not only in
Andhra Pradesh but all over the country with some action plan to protect the

farmers’ interests and to increase the power production capacity.
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(xiii)Need for enquiry into mismanagement prevailing in Sarva Siksha

Abhiyan in Mathura Parliamentary Constituency, Uttar Pradesh.
ft s =erdt (weRT): 9T fen sifte S R gad et 9 SfRR ®, SH-oH @l
Riferd a9 &1 AR S| AT g3 I8 PHed §Y g Bl @M 2 & AAS 3R S Hedro
HT VAT UFaH AT 37T 78S B RN DI HeATT JIhR I8 1T &l 39 Fe4 # # 319
HHET & WRT & BIAT T AIS b H W e S # 99 UM R AT reyaRel
DI AR S ATHNT BT ATedl gl [ quT H 9 SHD! S Waber AT DRI B
@ Bl

R1et IS | TS BT U SHOIR ¢ | ST AT faRe AT 31 AT B
Racts 81 39 b & forv g e 1= Jrem &1 foharaae 59 ave 8 amfey b
STTRAT YT &1 7 Aeh | A B A1 AYRT & H §Y AMe] DI i DI oA a9 QIS
DI T S Th AT 5 WRBR B ‘AST T YO[B’ ATSHT Y BTSN B DB
g S|




29.11.2011 30

(xiv)Need to start the construction of Railway Over Bridge on level crossing
no. 502 in Tenkasi Town, Tamil Nadu

SHRI P. LINGAM (TENKASI): The Rail Over Bridge to be constructed on level
crossing No. 502 in Tenkasi Town that comes under my Tenkasi parliamentary
Constituency, Tamil Nadu was taken up in 2010 with the participation of the State
Government.

While announcing the work, it was said that laying of service road and the
construction of a sub-way would be taken up along with the completion of RoB.

Though the approach road on either side of the railway-line stand raised by
the State Government, the RoB is yet to be constructed by the Railways. This has
been causing great inconvenience to the public leading even to Law and Order
Problem. People of the town are greatly agitated due to the growing impatience
with the Railways. Inordinate delay in matters very crucial to small towns must be
avoided. Tenkasi is also an important town both as a Tourism Town and a Pilgrim
centre. It also handles huge traffic, as a border town and gateway to Kerala.

Hence, I urge upon the Union Government and the Railway Board to

complete the RoB work in Tenkasi Town, on an urgent basis.
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(xv) Need to address the problem of shortage of toilets in schools in the

country

SHRI BADRUDDIN AJMAL (DHUBRI): As per the recent report of UNICEEF,
84% schools have drinking water facilities overall in India. But nearly half of the
schools in Assam, Arunachal Pradesh and Meghalaya do not have this facility,
65% schools have common toilets in India, however, only one forth schools in
Assam, Arunachal Pradesh, Chandigarh, Delhi, Jammu & Kashmir, Jharkhand,
Orissa and Rajasthan have this facility.

54% Schools have separate toilets for girls. On average, only one in nine
schools in Assam, Meghalaya, Manipur have separate toilets and one in four
schools in Bihar, Chhattisgarh, Jammu & Kashmir, Jharkhand and Orissa.

I, therefore, urge upon the Government to take immediate action and direct
the concerned authorities to solve the problems as early as possible for the greater

interest of children.

... (Interruptions)
MR. CHAIRMAN: The House stands adjourned to meet again on Wednesday, the
30" November, 2011 at 11 a.m.
12.02 hrs
The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, November 30, 2011/ Agrahayana 9, 1933 (Saka).
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